IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYODERABAD BENCH
AT HYDERABAD
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Between :-

Narasaiah

'R Applicant
And

1. The Chief Controller
of Defence Accounts (Pensions),
Ailahahad (UP).

2. The Commanding Officer,
Military Hospital,
Golconda, Hyderabad-8.

cee Resﬁandents
Counsel for the Applicant : Shri K.Sudhakar Reddy

Counsel for the Respondents : Shri V.Ra jeshwar Rao, CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAIJAN MEMBER (A)

(Order par Hon'ble Shri R.Rengarajan, fember (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

—— - - —

Heard Shri K.Sudhakar Reddy, counsel for the applicant

and Shri V.Rajushwar Reso, standing counsel for the Respondent s,

2. The applicent in this "s0.,A. retired on 1=7=-93, At that
time he was drawing the basic pay of Rs.968/-pm.As per that basic
pay his pension was fixed. However, the #pplicant was given
IN=SITU » promotidﬁ with ePPect Prom 1-4-91 to 1-4=93 and his
pay was raised up toc Rs,1011/- pm as per the fixation made by the

Area Accountsl Office, Secunderabad and respondent No.2 had

K

‘recomnended respondent No.l to refix his pension as per ths

increased pay due to IN=-SITU promoticn by his letter No.B8060/Civ
Est/ Narasaiah/94 dt.30-7-94 (Page-6, Annexure-I to 0A), Ths
applicant also submitted a representation dt.5—5-9§ (Annexure=1V
to OA). It is stated that both the recommendations of the 2nd

respondent end representation dt,5-5-95 are not acted upon.

d. Hence. the applicant approached this Tribunal by filing
the present OA with a prayer to fix his pension by taking his
basic pay as R.1011/~ pm instead of Rs,983/- pm and pay all the

Aarrears., ..

4. Both sides agreedlthat the OA may be disposed of direct~
ing the respondent No.1 to consider the letter of respondent
No.2 dt,30-7=-94 and ths reprasentation dt,.5-5-95 and take a
judicious decision within a stipulatsed periodf' In view of the

above submission, the OA is disposed of with the following

- directiong :-

.-0030




(i} Respondent No.1 should decide in regard
to the re-fixation of the pensiOn:of the
applicant as per the recommendations of the
respondent in his letter dt.30~7-94 and
in accordance with the representat;an
dt .5=5-95 within 2 months from the d ate of
receipt of a copy of this order;

(ii) The final result after taking a final
decision should be informed to ths
applicant within that stipulated time.

S. The Original Applicatiaon is ordered accordingly at the

admigsion stage itself. No costs.

p—

(R .RANGARAJAN)
Member (A)
ﬂw ‘!
Dated: 1lth_June, 1336, - ﬁ@agﬂghﬁpfguﬂ )

‘Dictated in Open Court,

avl/
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Copy to:
17 The Chief Controller of Befence Accounts(Pensions),
Allahabed,

2 The Commanding OPfiger, Military Hospital,
 Golkonda, Hydsrabddd

3% Cne copy o Hrfkrﬁudhaqu‘aeddYo CAT, Hyderabad.

4, One copy to Mr.V.Rajeswars Rao; Addl;tGSC,EAT,Hydarabadﬁ
S¢ Cne copy to DJR(A), CAT,Hydarabad;

6¢ Cne duplicate copys

YLKR




TYPED BY CHECKED BY
COMPARED BY-  APRROVED gY

IN THE CENTPAL ADMINISTRATDVE TRIBUNAL = =
HYDERA BAD '

THE HON'BLE SMRI R.RANGARAJAN: M(A)

',THE‘HUN’BLE SHRI B.S. AT paRAMESHuAR m

{3) -

DME&L__“MJL/€/¢7}

DRDEﬁfJUDGEWENT " b

1 - - : .
et e e “._.—;.___'“-?—me -
M ~ ' e

. o s ry Yy B " - P
. .
. - N T .

0.4 .ND.

Lﬁaﬁiéy/féﬂc:

Admifted ang Interim-directions
Issugd., I o
. Allﬁ}ed o o - -
;,aEEEE;;a of with directionsy .- ..
"DiSm%ssad
Dismissed as withdrawn
sed for:default.
‘Ordsered/Rejected,
o/n

_,Nﬁ’E;ger as to cdosts.

-

Dismi

YLKR






